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Section Cmucc/V In charge

Siĝlffure of the 
Dealing Assistant
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C E N T R A L  A D M I W I S T R A I I V E  T M I B U W A L
A D D IT IO W A L  B E W C H ,

23-A, Thornhill Road, A llahabad-211C01

Registration No. " ^ 3  7 j/^ S T  of 1985 

A P P M C A N T  L c> -^

BCQPnwnPWTM U- O -I.r«COrwi” ii/d^  I to I .«•. '••••••• •••• «.M ■••• •«••••••>«•• f ««•••• ■•••mm
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Particulars to be examined Endorsement as to  result o f Examination

1. is the appeal com petent?

2 . (a) Is the application in the prescribed form  ? ^

(b ) Is the application in paper book form ?

(c ) Have six complete sets of the application 4  X Jls^ d
been filed  ?

3. (a) Is the appeal in tim e ?

(b ) If not, by how  many days it is beyond —
time ?

(c ) Has sufficient case for not making the ■—
application in time, been filed  ?

- <f
4. Has the document of authorisation/Vakalat-

llama uc;c;ii iinsu :

5. Is the application accompanied b y e re ./P o s ta l-  -iS iS y ^  ^  h
Order for Rs. 5 0 /-

6. Has the certified copy/copies of the order (s) 
against which the application is made been 
filed ?

7. (a ) Have the espies of the documants/relied
upon by the applicant and m entioned in ' 
the application, been filed ?

(b ) Have the documents referred to  in (a) 
above duly attested by a Gazetted Officer 
and numberd accordingly ?

V
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Particulars to be Examined Endorsement as to result of Examination

( 2 )

(c) Are the documents referred to in (a) 
above neatly typed in double space ?

8 . Has the index of documents been filed and 
paging done properly ?

9 . Have the chronological details of repres­
entation made and the outcome of such rep­
resentations been indicated in the application ?

10. Is the matter raised in the application pending 
before any Court of law  or any other Bench of 
Tribunal ?

11. Are the application/duplicate copy/spare cop- 
iatTsigned ?

n
12. Are extra copies of the application w ith  Ann- 

exures filed ?

(a) Identical w ith  the origninal ?

(b ) Defective ?

(c ) W anting in Annxures

Nos........................../Pages Nos................ ?

13. Have file size envelopes bearing full add­
resses, of the respondents been filed ?

14. Are the given addresses, the registered  
addresses ?

15. Do the names of the parties stated in the  
copies tally w ith  those indicated in the appli­
cation ?

1 6 .^ Are the translations certified to be true or 
supported by an A ffidavit affirm ing that they 
are true ?

17. Are the facts of the case mentioned in item  
No. 6  of the application ?

(a) Concise ?

(b ) Under distinct heads ?

(c) Numbered consectively ?

(d ) Typed in double space on ene side of the  
paper ?

18. Have the particulars for interim order prayed 
for indicated w ith  reasons ?

h®
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19. W hether all the remedies have been exhaused.
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IN THE CENTRAL ADMINISTR-.TIVE TRIBL%\L.AT ALLAHABAD 
CIRCUIT BENCH, GANDHI BHAVI*\N

LUCKNOW ..
, ,

N0 .CAT/CB/LKO/ ( ^ { 0  4 ^ i ^ l  Dated :

OFFICE - MEMO

Registration No. O.A> - £ a  ̂ of 19 3 S  ». ,

J^Dplicant *s

V e r s ' ^

^  ̂ CD C Respondent *s

A copy of the Tribunal *s ^jieaf/Judgement 
dated . I %•—  in the abovenoted case is forwarded
£or necessary action*

. . DEPUTY. REGISTRAR (a)

' ' f ' OEnd : Copy of Or^^er/Judgement dated { l-y .

^  , ' V . i<  ^
. ■ ----------- L _ _ _ ^ -----------------------------

dltesh/ ^
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CENTRAL ADMINISTRATIVE TRIBUNAL, CIRCUIT BENCH
LUCKNOW

Registration O.A. NO,637 of 1988
Nanhey Lai Applicant

- V S -

Union of India and others •••• Respondents

Hon*ble Ajay Johri^ AM

By this application made uhder section 19 of the 
Administrative Tribunal Act 1985. The applicant who is working 
in the Middle Ganga Division No.l at Lucknow as a work Sarkar, 
has challenged an order dated 4-4-1988 issued by the executive 
engineer Lucknow transfering him from Lucknow to Haldwani, The 
applicant’s case is that while he was working at Vaniasi he had 
made a request for transfer to Lucknow and it was in April, 1987 
that he was transferred in resonse to his request, that Against 
the impugned order the applicant had represented bringing out 
his personnel difficulty and the fact that he was transferred 
on his own request to settle certain probl«ns regarding his 
property etc and that his posting to Haldwani would defeat the 
purpose for which he had requested for transfer to Lucknow,
The applicant has alleged that the transfer order is malafide 
and against the provisions of the rules. According to him 
Group D employees cannot normally be transfered except in 
certain excigiencies of service, he has further said that 
he is not the person with the longest stay at Lucknow and 
therefore even on this account the transfer is bad.

According to him since he is the circle president of the 
Union, and he takes up the problems of the employees with 
departemental authorities, he has became an eye sore and he 
is being punished by his transfer order. By this application the 
applicant has prayed for cancellation of the impugned order.

♦

The respondents in their reply have said that since there is 
no vacancy of work Sarkar at Lucknow, and a vacancy exists at
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Haldwani the applicant has been transferred to Haldwani, His 
transfer from Varnasi to Lucknow was made when there was 
shortage of staff in the regular establishment. Since 
regular vacancy has now been filled the applicant has became 
surplus and was transferred out of Lucknow, They have denied 
that any harrasment has been caused to the applicant.
According to the respondents the services of work charged staff 
are iwiafid. on works so they are posted where the requirement 
exists irrespective of their representations or requests.

The applicants posting at Lucknow was only till the vacancy 
of junior computers was not filled. As soon as the vacancy was 
filled he has been transferred. According to the respondents 
the applicant was transferred to Haldwani because there was no 
clerk posted there and he was supposed to do clerical work also. 
The transfer of the applicant has also been made in the 
Government intrest and is not with any malafide inten4ion.

This reply has been apposed by the applicant in his rejoinde; 
The applicant has reiterated that he was appointed on the post 
of work Sarkar, and is working in the same post till now. 
According to him the grade of junior computers is different and tJ 
their work is also different. He has attached a copy of transfer 
policy as Annexure R,A, 1, He has further said in the rejoinder 
that one other person has been posted to Lucknow after him and 
it cannot be said that there is no work for him now. His 
emphasis is that he has property dispute and that absence 
from Lucknow will adversly effect him,

I have heard the learned counsel for the parties the 
submission made by the learned counsel for the applicant were 
that the transfer is against the laid down policy, the applicant 
is not the person with the longest stay, his work has been
satisfactory and his transfer on his request has already

V  £recited in lowering his seniority therefore he should not be 
transferred again after the short spell of posting at Lucknow,

..3A
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On behalf of the respondents the learned counsel submitted that

the transfer has been made because there is no more any

requirement at Lucknow and the applicant is a field worker

and the work for him is in the field and not in the head

quarters office. Nothing else was pressed before me. The 

transfer policy for C.W*C,, employees lays down certain general 

principles and guide lines. It seys that the transfers are 

to be kept to the minimum extent possible. Group C & 

personnel should not normally be transferred except for a^ijusting 

surplus staff or for making up deficiency , or on the request 
of the employee, or at the time of promotion when local 

adjustment is not possible and for exegiency of services. This 

policy further lays down that the order of transfer should be 

first those who volfnteesf there after those who are with the 

longest stay.

It is not under dispute that the applicant was transferred 

on his own request and the controlling authority agreed to his 

request and transferred b© him from Yarnasi to Lucknow, The 

applicant came on transfer in April 1987* When the applicant 

had made the request# he had indicated the reasons for his 

request and the respondent accepted the same before they brought 

him from Varnasi to Lucknow, It is not pleaded before me that 

in the transfer order it was mentioned that the request was 

consider only for a short period.

In view of definite guide lines having been issued in
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respect of group C & D employees the respondents should have 

examined the applicant’s case keeping in the view these guide 

linen. The applicant has averred that he is not the person with 

the longest stay at Lucknow, A submission was made by the 

learned counsel for the respondent by saying that the person 

with the longest stay is also utilised on certain other work 

which only he can do. This aurgument does not impress me. If 

A the department has spelled out a particular policy v;hich

governs the transfer of Group C and D employees the action to be 

taken has to fall within those guide lines.

The plea of exegiency of service also does not meet the 

eye. The applicant is a work Sarkar and has got definite duties 

to perform,. It cannot be said that he is the only suitable person 

tiOLiaeet the requirements of the posts at Haldwani,

At the bar the learned counsel for the applicant submitted 

that the applicant had been indulging in Union activities and 

that he is now regretting the same and also under takes that 

he will not indulge in these activities in future. According 

to the learned counsel his Union activities were also a back 

ground of the impugned order. Also the present request of the 

applicant is for letting him stay at Lucknow for two more years 

by which time he feels that his personnel problems on the ground

of which he requested his transfer to Lucknow will be over come.

On considering of the above facts, I feel that the transfer

/

,.,5 /-
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order is bad as it does not follow the guide lines and defeats 

the purpose for which the applicant had agreed to suffer 

in matter of seniority while comming on transfer from Varnasi, 

Though transfer orders are normally not open for adjudication 

yet where it is found that they have been issued forextraneous 

consideration or against the policy and guide lines laid down 

for such transfers, they can be interfened with, Thiatransfer

order is therefore bad and is liable to be set aside.i /

In the above view I allow the application and set aside 

the transfer order dated 4-4-1988, The period of absence of 

the applicant v/ill be treated as leave of any kind due to him, 

I make no order as to costs,

A j  m )

Dated? 12-1-1989.

1*-
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B-mSE C3ITR/f[, iOHIIilSTEAOIVE TREBUl^ 

ALla}T.ad E®ich, ^laiiabad.

Re.gi str ̂ .tio itJo, ‘̂ 3 ^  o f 1.985

Hexihey L a i --- ---------------------- FETIIIOIJKR

Vs.

IJn5.on o f India & ©'Uiers

IjTDEX

- OPP. PilRHSS

DAT]®: .5̂ 9

a . Ho. P ar ti c ul ars Pages

1. Reference Petition 1 - 1 0  _ / ^

2,* Anne^aara ’ I ’ • n  —  /

'!%- —  /
Miie'xure ’ I I ’

- ! h> '  /

4, iftin3>iire ’ III*

. /t ^  2-

5. i^iiiexure ‘ IV*
• . / 6

6 . ijinexure * V*

7 . Valcalatnama 0 - /

•
r

( SAHai KMT SHEVASWA)
ADVDCiCE-Si Isjiip

Covn sel fo r th4 peti tioner
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' • ■ ■ ■■ 'ra liv a  T H V ’’r« 
cnch At Allsh-

r .'-V f oit
BKP0R3 'Em CmTBM. AI3OTISTSAUVS THIBUH^

^ L /H ^ A D  BMGH ;

Ee£l strati on Ho ,-43 7  of 1988

Kanhey Lai a/.a 4l Years son of Late Shri. Jaggu,

Ren, jsit of 545, Ka/57, Par'i, Ealaji Riram, LtsccIoiow

---------------- P E H H O N ’m

- Versus -

1, Union oflndia through Secratai:^, Ministry of 

"’Jater Resources, Hew Delhi.

2, aiparintaijing Engineer, MiacUe Ganga Circle, Varai>iasl

3, Exeaitlve Biginear, Middle Ganga BLvision Ho, 1, 

Lucknov; .

___________________________________ -o p p o s it e  f a r i i s s

1 . PARTrCII.ARS OF APPIPPLlC,OT?i'

i) NawB of ifeplicant; 

il) Name of father

iii) Designation a: Office 

in vrhich employsd:

nmm Lia:.
Latp Shri Jaggu

i^rk Sanicar, Uiddls Ganga 

Division , No. I,

Lu ckno w

s.% .sr
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iv) Office Aaa^ess:

- 2 -

v) Ai3dres,s for ser­

vice of .?11 110- 

ti ces:

ITiadle Gan.ga Division lo . I ,  

Central Watar Cbnmi ssion,

Pratc^ Ba^, jaigaaj, LUCMOW

v545, Ke/57, Para, Raj aj'lpurejii,

I,u. cloio w*

/I
2. PARHCU1.ARS OB' lESPOHDEHT:

i) Nai;.s or desl,gna 1. Iftiion of India tliisugn. Secretai’;'/, 

tion of tlie res Mini strj'- of ITatsr ^^^esourc2 s,

pondent; New Dellii.

2. supsrinten‘ding En^nesr, 

Middle Gtinga Ci.rclej 

Ihl sipur, McUhuoo rganj , 

Var^oaasi.

J:

3. Exdicutlve Engi ieer, ,

Hi ddl e Ganga I)i vi si on No. 1, 

Central Watar Cbmini ssion,

pratsp bag, ALiganj,

lijg® o w

'?) Offica address of the

r--5r"'ndsnt: -DO -

3) Address for sarvice 

of ell rDtices:

3. PARTIOiI.A.S 0? THE OHD-l? .'GAEIfST WfM.CH CAIIO}J

is  made:.

\i,\ri

■r̂  < ,ai.-
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i) Crd^r'Fo. 5^9/Ma. Ga.Ma.-I/Lakli./8S/T^03.3D

ii) Da-e 4 .4 ,1988

i i i )  Passed by: is<ea.itive Sa,gin8er, G.v:. C. ',Middile
Ganga Div,-I, /iigaaij, Ludmov/

iv) Su’Dje cts in Bri of:

'Ihe petlticnar mo is  o m  requevst was trensfsrred 

f  from Varanasi to Luclmow to ’-iDtectMs ancestral p<roperty

fvrm litig;aticns going on in iforil 1987 'the Li tigatlons 

aî e st 'll pstir33.ng lut tlis ill  eg:altransfer oi’der has besn 

passed to liarass tlia petltl.ner , Hence this petition, 

for stj^ o f its operation.

4 . JUHTSDICIIOM OF THE THBDIfJ!.:

Hie petitioner lias been serving as ^^rk SsJ‘kar

under S^scutiva Fnglneer, Midcil.e Ganga m vi a on - I ,

fil- £D
Lucknovr U .F . v/here tJie impugned order has/been passed

hence this ti’lbuntCL has jurisdiction to ti^ tlie petition.

. LIKITAOIOIJ:

The impugned order liaving be®, passed on 4.4.J

served on 18,4,88 atoi tting of no depa-tiaen:-^ ^peal or 

rgsedy , The matter is  well m  thin lim itaUcn, provided

N I.
under ths ret.
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6 . f a c t s  0?. IHE CASSl ,

1* The petitioner ■ was cppointed in it ia l :/  on 24 ,3 ,71
r

* a? Gaxge Klislasi -Cun-Mess anger In sci^e 70-1-85 eaid

vras CGiifi.niied by order Dt. 12 .5.87 vdrh effect from a ) .2.86

I

the plioto state copy of conflimation order is  aiClosed
- »■ •* ♦

as mi Emm i.

2. He was ected to aDwOin'ijnsnt as v®rk

Sark.ar in charge estaM iskm - ^nt1.Q ...72  in scale

Hs.So-2-95 disclosed by pa^̂ ingnt biitnot in the, ^'pointiTient

letter. Fhtestate copy of the order of eppointment m m osed

J'

as MKK}qjRE »II<.

!
3, Eiat the vx>iiiing of the petiUoTiar being

successful m d to the mark , he v/as giv^»qua^^^ perm.a,-
%

nency by order Dt. 24 ,7 .85  w. s .f . 3B. 12.7-6 in s c ^ e  Rs.

' . • ' ' ' : ■ H . ' .*■* "* * ' o
' 21D-270 e4gai,nst the recognised and prsscribed scsle for* '

':for/.. Sarkar Hs. ^0- 400. lha initial scale given to the 

‘ ' r^etitionp.r Es. S5-S-95 was also incorrect aid i l l e g ^ ,

the c5 'r-:‘ect.<scs!le %'/as 'Rs. 110-180. 'Eie PV.otostat oo^' 

qf the order of quashi peimaneacy is  enclosod. m  Amamr-

iim
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4, Tl,iat on 1st of!'la,yj 1987 12ie Detitionar
. w ‘ ■■......  • • <3
on 0V51 request cane on traisfer from Varanasi 'to Lucknowr
and on ^ . 3 , 8 8  lie s?abmitted a deu#l^d  repressritation  ̂

regarding liisclalra for pjr:*per seal e ^ d  grade of sarke^r
' • -

and pĉ .Tnant of M s  arrears ./9.s a consequmce of fixation in
• -0 ■ - ' . - . . 

correct grade. Tlie piict'tostat copy of tlie RepresentfAtitm is

r

^ S '
enclosed as MMKHJEE IV • jA p

\ \ 5/}5)!Riat 15ie Opposite Parties instead of■̂vy ciir»ief<d'fneiDt VnCcf* b7»c)li(l /iC.
. s:/mp.fetl-ie tic ally considering the cl̂ jii of the petitioner • 

for proper .scale and gâ ade- took -it o tlier\-.rise si a as a
.  ’  '  - ■ 

Measure of reprm sal and puni sMent cp.assr-.-d theirapugned

0 rdpr <Dt* 4,4.88 tr-si sf erring deti tloner f ron^Lu cloio V7 
. \ ’ • • 

D!^ion Haldv/ani su-b Divi_£3ion. -fnicfa l-s a Gold ^d'Hill

Area, not suiting to 'ihe pliysicel condition of tlie pe,ti lion 3r.
*

'The Pl;.o to state copy of -ttie tr>nsf er Virden challsngad is ^

enclos-'sd as ArSIEXUHF; V ta the petiHon;' Tiie ssniê i-s v5iolly 

illsi?al, ai^itrarv , maLicious,i:.unitive, vindictive, and

ineffective for the foliow.lng reasons' anongst others-f . <» • <
G R ©-U li D S'

r
i) Becaasa_ths iirn;ugne-3 ordsr is Innocuously

vN

a
. \

X



x^orded yet judged in tlie light of anti ci dsn. t is  punitive in 

nature and pt-Tial ineffect,

b) Bscauso the pst.itJ.oner v;as transferrsd from 

Varanapd to Luckno^r on ov̂ i reqiiest to protect M s  tucestral

Property anS the litigations tliai going/are still sending

,1  ̂'
i .e .  tlie ground for traisfsr ^eQ'tlll exisU ig

"but the order of traxisfer lias been maLiciouaLi' passed to 

liarass tlie petitioner.

c) Because 12ie impugned order has baen passed 

Egainst the Transfer Policy declared in the C. C.,

Offl c9 Mgrnorcnduin dealing \vith Transfer matter of a w .C . 's  

'Bnplo;.'’8e - Tae Trensfer for a^inistrative reasoHvS ars to be 

kapt to them inimuTT! extent pos sible - GK)up ’ C’ <3: ’ I)' 

employees are exception to traisfer except in invat 

inevitable conti.ngencies Defind fvom (a) (d) under claase 

3 . ■

d) Becais.: the petitioner is  a Group ’ D' enployee 

.®id he cmno.t be -.-.trsisferred normally from one station

to an anotlisr except In contingencies spscii?. sd •

T ^

TwvV



e) Because the impure a transfer order is  

in ai*bitr?,ry exsrcivse of pov/er by the Exeaitive Engineer, 

sgainst the man.adator̂ ,?- conditim s declared in the menorssidiini 

andi : a deviation in as ram much as i t  has been pa ssad ivlth­

ou t t ^ in g  approval of 13ae Chairmai, C. 1. C.

- 7 -

r
A  f) Becausn the irappgnecl transfer order anounts

to inequal treatment regainstthe recognised policy and

N

con e tu ti ton 3l giiarantea under article 14 aid 16 of con sta­

tion of India.

g) Becaiss the ocr transfer order in question haying 

basn p.assed by way of puni sraient in annoyance to the repre­

sentation Dt. ^ . 3 , 8 8  is  puni ^jhmsntwithout any showcause or

' ^  h-.i 8,ring in br3 ach o f principal of natural justice :nd fair

r  piny aiid article 311 (2) of Cbnstltution oflndla.

h) Because 1iie Opposi te. Party Ho. 3 has adoptsa 

policy of Pick jand ChooSv“ in as much as Sirl Keushdb Ki shore, 

•8^-m>rk ssrkar ^inllarly circmnstances as Petitioner

is  retained at Lucknow since before 1979 for reasons best 

knorn for ulta.rior con£dderation.

r
i) Bocaise the petitioner is  un-’-onist and circle

\
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President often negDtlating the problems of anployees 

in general M fh  the deper trsental sutaoxi tl including

SliTi R£C1 Siarfn, Exec .^ve  Sn^jineer, snd has been an

eya sors and bas been tragefted for punisteent to di ©-

cours/T'j M s  "'osition in the asso ci ation.

7. HSLISF SQIJGHT:

Ihat by means of suitable order or diractions

the impuined order of transfer Datedi4,4,88 served on

IS ,4 ,38  be cja ash ed m  :3 de cl ared ul travi res 5 th. e p eti ■

titlone^be declared conta,nuing as ' vibrk Bai^ir  ̂ undsr

Executive Engineer, Middle Gsnga Division - I , Lucknow 

\dth all consaqusitlal benefits.

^lat by sui table 0 rder 0 r ^direction 1iie 

«2hd |>Wv7fĉ t.bj (i 4e«L'd«^ V
part^ be directed to fix  ^le grade scale

of tlae petj..tioAer as a  vAric sariiarVRt ,̂ 2o0-40b revised

■to Rs. 950 - l5up vv. e. ,6 .72  as ^ 3 r rules m d

the ra‘'/3. sed rom 1.1.86.

8 . ;>KT5RIH OHDKR IF AMY PRAYED- FOR*

r

V  '

The Interin order s t ^ n g  the operation of impugned
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t-rmsfer order Dt. 4 .4 .88  sem^ed on 18.4.88 be ps. esed 

directing the opposite party to racognise petitioner as

sarkar under Execute va Erifineer, Mi a die Ganga IS vision

No.I, Lucknow and to tlie sr;larn  ̂ a± iisable tD the

post rcgi-ilarly.

9. DEV AX  S CF EXHAUSTED.

The pBX irpugned ordar admits of no statu to ”‘y 

remedy by v/ay of appeol or representation ;?nd ‘in the 

exgency of matter i t  is  not possible to file  tlia rapressn- 

t:\tio:::gnd v.'-ait for less the purpose of -'die petition may 

fa il .

ID. MAT'TER-HOT Ttt iSFY'COURT:

No Petition regarding matter in issue is  pending 

in any court and before aiy aiUiority or tribunal in 

In di a,

11, pt\B.TIUJLARB of Bank Draft/ Postal

order in  respect of 8>ppliC£tion fee: ,-- Rs» 5j/-

i) Number oflSdisn POvStal Order p . % 1

i ")  Hb»me of Tusl ng Post Offl ce. 4J-0< A-iLeuk^^'^

c

— %'V J tP9



3. Da.ta o f issue of Postal Order.

A .
Post Office at ^«iicli Ps^^able. /jy(l,AjuU^

12. DSTiOLS OP INDEX:

/.

Inaez in duplicate containing the dst;5il

of the aocumcnt to be T ^ i d  upon is  a d ^ H o n  to aanexure

is  enclosea.

13, Li st of Encl0 su re s ::

» i ‘ to m iEy ::m  ’¥•

:r

I ,  Lai, a /.a 4 iy e a rs  son of Late JajgeXi

as \vbrl: Sari^ar at Middle Ganga Divlsion-I, Lucknow d) 

heraby verify tliafc tlie contants of Para 1 to 13 are tm e 

to my personal laaov,ledge <S: belief sa a that I hgy g not 

suppressed sny i-iatsrj. el facts.

PI: ACE: 

DATE;

Si gn atu re of ĉ 'jpli cant.

'Ib,

Y‘

The RegistrT,

Central Adniini strati^  Trilunal, 

iQ. 1 a}.i ab ad. B en cli, 

a.LÂ IA3AD.
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL

CIRCUIT LUCKNOW

O.A, No, 637 of 1988(A)

Nanhey Lai ... Applicant
^  Versus

Union of India 8. others ., Opp, parties.

ON BEHALF OF OFF. PARTIES

1, aged

about years , son of (loJtx ̂
.

at present posted as Executive Engineer, *

♦ •
Middle Ganga Division 1, Central Water Commission,

I

Lucknow do hereby solemnly affirm and state as 

-7<„ under:-

2, That the deponent is the opposite 

party no.3 in the above named case and as such 

he is well conversant with the facts of the 

case,

3, That the deponent has read and

understood the contents of application i«x 

filed by the petitioner as well as the reply

given given hereunder:
«
♦

That the contents of para 1 to 3(iii) 

of the application need no comments.
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5, That in reply to the contents of

para 3(iv) of the application it is submitted that

there is no existing vacancy of Work Sarkar 

Grade'.III in division office (H.O. ) . There is 

a existing vacancy of Vfork Sarkar Gr, II at Haldwani 

Sub Division under this division. The posting of all

work charged staff are made to the name of Middle 

Ganga Division -I, Lucknow but the further posting

are made by Division to its Sub-division wherever

vacancy and work exist, Shri Nahe ^ l  the applicant

was transferred to Middle Ganga Divis on-1, Lucknow

from Varanasi and his services were utilised at

Divisional officê  ̂due to shortage of staff like'

Junior Computer who comes under regular establishment. 

The regular vacancy were filled up by the head 

office, Nev̂  Delhi, So he was transferred from

Lucknow to Haldwani where the services of work 

Sarkar were actually required. So using the word 

of harassment is quite baseless,

6, That the contents of para 4 of the 

application need no comments.

7, That in reply to the contents of . 

para 5 of the application it is submitted that the
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services of work-charged staff are totally

based on works so that where the necessity of 

work arised, they are posted there or may be

retrenched if work is not available irrespective of

their representation or request.

8, That in reply to the contents of para 6 of 

the application work-charged staff specially groupD 

Staff are posted in remote areas at sites. If they

request for leave, the same are granted to them

whether it may be medical or earned leave to meet

their exigencies are as per Government rules.

f
9, That in reply to the contents of para 7

of the application it is submitted that whatever

might be the case at Varanasi Division where he 

has already worked and was allov^ed to work under

this division (H,O) also till the vacancy of

Jr, Computers were not filled,As soon as the Jr.

Computers joined this Divis'on, his servi.ce were not

required at the Division level and thus he was

posted to Haldwani Sub-division (H.0) instead

of any remote areas. The Haldwani place has every

V
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type of facilities and well coraiected by Railways 

as well as highways with Lucknov;. He can look 

after his prablems by taking of proper leaves 

which will be granted to him without any difficulty 

from this end,’

10. That the contents of para 8 of the 

application are incorrect and in reply it is 

submitted that there is no transfer and posting 

for group ’D’ work-charged staff of C.W.C, Their

services are based on work only where the work

will be available they may be posted there

irrespective of their personal problems.

11. That in reply to the contents of para-9

of the application there are 12 other work-

charged staff under that panel and moreover 

there are 2 charged assistants also who come 

under Group-C work-charged staff. They

have been posted to more remote and hill areas 

in the interest of Govt work. They have already

joined their duties. Mow this transfer order is

in malafide intention for the petition. He has 

posted in Government interest there.



c

12. That in reply to the contents of

para 10 of the application it is submitted that

he was transferred to Haldwani Sub-Divison 

to help the SDO and Junior Engineer (HO) , 

Haldwani because there was not any Sub-division 

clerk also there. At hill area flood season is 

started from May of every year. So his services 

were urgently reauired at that time as per

requisition of the Assistant Engl eer for work

sarkar who are supposed to do clerical type work.

13, That the contents of para 11 of the 

application need no comments.

-5-

isj

:>

14, That in reply to the contents of

para 12 of the application it is submitted that 

the petitioner is not residing per anently at 

Lucknow. His permanent residence is about

35 FCVls. away from Lucknow in village area 

as per his declaration given is his service

book. It is not possible to attend the office

daily from his village Behta by the petitioner

except attending the office irregularity. 

Moreover, he was extended every available

Cs
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facilities during his tenure at Lucknow (H.C). But 

due to non-availability of post at Lucknov^ he was 

transferred to Haldwani where his services were 

actually reaurred,

15, That in reply to the conents of para 13 

of the application it is submitted that transfer 

Orders were issued in Govt interest and in bonafide 

intensions alongwith other 11 Nos. of work- 

charged staff transferring them to different places.
«

His plea is baseless and as sucH the transfer order 

merit no malafide intention, as alleged by the 

applicant.

16J That the contents of para 14 of the

application are incorrect as stated. ‘

17, The contents of para 15 of the application 

are incorrect as stated and in reply it is

stated that if the work is not available to allot tfe

the applicant, how can his appeal for retention at

Lucknow is accepted,

18, That the contents of paras 16 & 17 of the 

application need no comments.



.4.

/

-7-

19, That in reply to the contentlHH of para 18

of the application it is submitted that the petitioner

was appointed with effect fro 1.6,72 in the scale

of Rs.85-95 and he was also given Quasi permanency 

from 16.12.75 in the revised scale of pay Rs.210-270 

and he accepted the same without any reluctancy

and worked under the above scale till to the 

transfer date from Varanasi Division to Lucknow 

^vision. He also worked at Lucknoŵ  Division in

the same scale without any objection. Now it is 

very strange that he is challenging his appoint­

ment as work sarkar Gr.III after lapse of a period 

of 14 years and demanding the scale of Group -C 

scale in place of Group ’D', The appointing
>  -

officer has appointed him as work sarkar Gr.III in 

the above scale in his best of knowledge and

belief, that time why the petitioner accepted

the appointment of work sarkar in the scale of

Rs. 85-95 which is for the post of V̂ Jrok Sarkar Gr.III,'

20, That in reply to the contents of para 19

^ of the application it is submitted that the Fourth
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commission submitted his report in July

1986 and the petitioner got transfer order in may

1987 from Varanasi Division to Lucknow Division.

It is very auch strange that he sent his represent-

^  ation to Varanasi Division after 1 year for'his so cfe

called claif̂ s. F®s pay was fixed by Middle Ganga 

Division. Ill, Varanasi on 21.10.’86 in the scale of 
Rs, £00-1150 (revised) in the post of W/s, Gr. III 
It is not understood way he accepted the revised

pay scale of Work Sarkar Gr.III there and why

he submitted representation in this regard from

Lucknow on 20,3,1988 for claiming the scale of

Work Sarkar Gr. II,

21. That in reply to the contents of para

20 of the application it is submitted that the

transfer order were issued in Govt interest and 

as well in the interest of petitioner too

irrespective of any repraisal and Maliceness.

Transfer order is not a sort of punishment. It

is stated that Haldwani is not a cold and Hill area 

but a health resort area and has more suitable climate.
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22,' That the grounds sought by the 

applicant are not tenable in the eyes of law

23, That in view of the facts and 

circumstances stated above, the application

filed by the applicant is liable to be

dismissed with costs.

Deponent,'

Lucknow,

Dated: Nov. 88

Verification

I , the above named deponent do hereby

verify that the contents of paragraphs 1 and 2

of this affidavit are true to my personal

knowledge and those of paragraphs 3 to

of this affidavit are believed to be true on the

basis of official records and information

gathered from the office and those of paragraphs
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^  ^  to“2.3 sre believed to be true on the basis of 

legal advice.

Signed and verified this 

on November 1988 in the

Court compound at i-ucknow*

-10-

Deponent,

Lucknow 

Dated; Nov. 88

I identify the deponent, who had
signed before me.

Lucknow,

Dated: Nov. 88

(VK cmUDHARl) 
Advocate,
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Before the Hon’ble Central Administrative Tribunal, 
Circuit Bench Lucknov/,

O.A. No. 637/88.

Nanhey Lai. Petitioner.

>  -

Versus,'

Union of India and others. ... Opn. -Partes

The Opposite-Partres in the above case 
beg to si±imit as under

\.
1, That for the facts, circumstances an4|reasons

disclosed in the accompanying affidavit it is 
expedient in the\interest of justice that the

application moved by the. applicant for interim

relief be rejected.

It is there fore most humbly prayed 

that the application moved by the petitioner for 

interim relief be very kindly rejected.

Lucknow;Dated; \\\ ̂
Oct. 6th, 1988, (V. K.Chaudhari)

 ̂ Addl.Cen.Govt, Standing
Counsel,High Court Lucknow



y
i

3EF0RE THE CEInTTRAL ADMINISTRATIVE TRIBUNAL 
CIRCUIT 3ENCH, LUCKNQV

O.A. No .637 of 1988(T)

Nanhey Lai ... Petitioner
*

Versus
Union of India and others ... Opposite parties.

Counter Affidavit on behalf of Opposite Parites 
to the appli1:'aHon' f interinrrelief,
S.WCoJd Y

I, aged about .-^ears,

.̂ffidavit:
98IM

so n  o f  <q,- H W U 4  ( . U t g  ^

.at present posted as^Executive Engineer, Middle 

'-•Min GapSt-Division No.l, Central V/ater Commission,.

do herSby solemnly affirm and state■ ■ ■ .

' ■ ' as under?

1. That the deponent is^the opposite party
— -yy No.3 in the above named case ̂ d  as such , he is

well conversant with the facts of the case.

2. That the deponent has read and \nderstood

the contents of application for Interim Relief and 
affidavit filed by the petitioner in sunoort

thereof as well as the reply given to the

said affidavit which is as follows:-

3. That the contents of para 1 and 2 of the

affidavit filed in support of the application for 

interim relief herein after referred as Affidavit 

do not reauire any comments.

>
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4, That in reply to the contents of para 3

of the affidavit it is submitted that the said 
notices has not yet b<=en received by the 
an-svvering opposite parties. . ,

5. That in reply to the contents of para 4 of

the affidavit it is submitted that the Central

Administrative tribunal Allahabad vs;as attended / )

on 8.7.1988 as per inforraation received from the 

3r. Standing Counsel but the copy of the petition 

was not received by the office of the .deponent from 

any end neither from the petitioner nor from the

Advocate. On'transfer of the case to Lucknow Bench,*

Lucknow the Court v̂ as• attended by the office of the

\ S ^  Deponent on 23.8.1988 but the oetitlbner as well as 

'his advocate wer® not abi^ to furnish the copy of the 
petition filed by the petitioner.

fK

A 6. That in reply to the contents of para 5 of the

affidavit, it is stated that the next date was fixed 

by the Hon'ble Court on 26.8.88 for allowing the amend­

ment in the netit'" on of petitioner. The Court was 

attended on 26.8.88 but the petitioner again failed 

in furnishing the copy of the petition,

7. . That in reply to the contents of para 6 of

the affidavit it is stated that despite of attending all

\ the fixed dates as fixed by Hon’ble Tribunal, the cooy

of the petition could not be received by the deponent.
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Hence the counter affidavit could not be filed

for want of the same. S o t h e  deponent is

not responsible for the delay in filing the counter 
affidavit. It is only the fault-of the petitioner

only.

8. That in reply to the contents of para 7 of the 

affidavit it is stated that since the petit:’oner has 

already been relieved .from the office of the
V

deponent ®ith effect from 14i4,1988 in the interest

of Government work and has not joined his duties

at his new place of posting so far. Hence ouesticn

of paying his salary froiTi April 88 and onward does

not arise. In this connection it is pointed out that 
the transfer order of the petitioner alongwith 11 other 

-^'y^^^icials were issued well in advance before starting 
the educatioaal session so that transferred staff may 
not suffer to get admission in the educational

institutions of their children but as soon as the

petitioner heard the transfer order he left thei

office without any information and applied the 
medical leave and taking treatment under private

medical practioner in spite having the Central

Government Health Scheme (CGHS) Card for getting

treatment on very concessional rate which seems to

be very strange.

9. That in view of the above facts it is reauested 

that the stay may not be given to the petitioner 

at this stage as his services are urgently reouired
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at the transferred place ie, ^aldvvani Sub-Division,

He has been appointed on work-charged establishment,

the servifes of the persons who are appointed under

w/c establishment depends on vjork only. On transfer 
from Varanasi his services were utilised in division 
office as there was shortage of Junior Computers who are

in regular establishment for computing the technical data. 

Due to closure of the Sone River Commission, Fatna the 

vacancies of the Comouters were filled by Head office.

New Delhi, So his services is not required at Division 

level and transferred to the place at wh-’'ch services v̂ ere 
 ̂ * 

t

urgently required in Government interest.
■i

10. That the copies of application moved by the
petitioner were served 'on the Counsel ov? the opposite

parties only on 4.9,1988 and the opGosite parties 
requires at least two months time for preparing and

filing the counter affidavit to the main application 
which already‘expires on’4,11,1988. The op'nosite

parties be allowed to at least one month for filing

replies/counter a f f i d a v i t t h e r e a f t e r

the application of the petitioner be heard and decided

on merit.

11. That in view of the facts stated above, the

application for interim relief is ^iable to be rejected.

'GDonent.
Lucknow,
Dated: 5"^ Oct. 1988.



Verification.

(

I, the above named deponent do hereby verify 

that the contents of paragraph 1 and 2 of this 
affidavit are true to ray pe rson^ knowledge and 
those of paragraphs 3 to 5̂ x& XMSi 7 of this affidavit 
are believed to be true^o^/the^asis of official

records and information gathered from the office and 
those of taragraphs 8 to 11 are believed to be true

on the basis of legal advice.

Signed and verified this on 05th day of 
October 1983 in the premises of Co rt at Lucknow,

Deponent.

Lucknow, '
Dated: 5-10-1988

I, identify the deponent , who
had signed before me.

LucVnov/,
Dated: 5 Oct 88̂

io

(VK CHAUDHARI) 
Advocate.

\
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BBr*X)ES n m  GSI'TIRA-L AmiraSTRi5.TIW TRIBUNAL GIRClTIT 

BENCH. L U G I N O W .

O.A. No. 637 of 1988 (A)

Kanhey Lai. . .......................... .Applicsnt*

?ersus

Union of India and others.......... . , , •,0pp.Parties,

hSJOI ?IDER AFFI DA.YIT

I, rianhey Lai aged about 42 years son of Late 

Shri JaggUj resident of 545«Ka/57, Para, Rajaji puram, 

Lucknow do hereby solemrJ.y affixiti end state on oath as

unders -

1) That the deponent is the applicant in the above 

noted case and as such he is fully conversant

vfith the facts of the c ase.

2) That the deponent has read and understood the 

contents of the Counter affidavit filed by the 

opposite parties a,s vjell as the reply given 

hereunder;
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3) That in reply to the contents'of paragraphs 1 and

2 of the Counter affidavit, it is submitted thst 

Shri S.E.Lel is not Executive Engineer but is an 

Assistant Executive Engineer hence he- is not well 

conversant with the facts of the case*

4) That the contents of paragraphsS and 4 of the 

Counter affidavit need no reply.

5) That in reply to the contents of paragraph 5 of
(iTthe counter affidavit, it is submitted that/the 

opposite party no,3 has posted the petitioner/

' .. -r-

r'
<c\

applicant^on the post of v̂ ork sarks-f'in the Divis­

ional Lab Lucknow on his transfer frorfl Taranasi, , 

and the petitioner was appointed on the post of 

work sarkar and uptill now is working on the same 

post. (ii) ThPre are seprate pay-scales, grades 

and sei'vice conditions of junior computors and 

work sarkar. Junior computors come under regular 

Establishment, V/liereas the work sarkars (petition­

er) come under workcharged establishment. The 

Cadres of work sarkar and junior computer are 

quite different, ( iii) Further Shri Santosh 

Kumsr Bhattacharya junior computer was transferi’ec 

from Bahrsmpare division to divisional lab Lucknoi

in the month of September, 1988, after a laps of



V

, Ann^zure no* 
r  • R-A^i.

f . five months from the date of issuing transfer

order of petitioner, this prove the harasment of 

the opposite party. (iv) There is no anjr vaca-

- ncy of work sarkar Grade II in Haldwani Sub-Divi- 

sion as such no any work sarkar grade Iiy^wrk 

sarkar has been posted there up-till no-w. since 

the work saricar of longest continuous stay (shri 

Kaushal Kishore) is working in Lucknow Divisional 

Office he should be transferred first from Luck no 

in compilation of transfer policy for CIJG Employe 

clause 4(b) and petitioner (shortest stay) should 

not be transferred in compliance of above policy*
e
This also prove harrasment of opposite partjres.

A true copy of the transfer policy is being filed

( 3  )

herewith as Annexure no. RA-l to this afflflaFlt. 

(v) Shri Vijai Singh has joined Haldwani Sub- 

Division afe Sub-Divisional clerk on 20,5.1988

but the transfer order has not been cgjicelled

due to malafide intention, (;vi) The services 

of work sarkar is not required at all in Haldwani 

Sub-Division as because the Collection and compi-
^ ^ —

tation work is not being done there^for^ which 

the petitioner is appointed due to water resour­

ces Sub-Division and not flood fore-casting Sub- 

Division at Haldwani. The requisition for such

staff is a well planned action to harr?s the



V

pftitioner. (vii) Shri K.C.Modak who joined

this division on 17/12/1988 has not been posted

at Haldwani as Su'o-Divisional Clerk being not

there since 1982 but the petitioner has targe-

tted due to malafiide intention, ivhich v’as isell

planned, (viii) The petitioner has purchase

house no, *645-Ka/57, Para^ Lucbnoxv under urban

area in the name of his ivife but the house come

on disputes for vjhich 2 no> Regular and one

Miscellaneous suit is pending in Civil Courts
r~for v/hich petitioner h a s  come on trans-fer from 

^ara.nasi and residing in it with family to 

prove the possession.

( 4  )

d>
6) That the contents of paragraph 6 of the 

Counter affidavit need no reply*

/

7) That in reply to the contents of paragraph 7

of the counter affidavit, it is submitted that

the petitioner was ta ansferred from Varsnasi to

Lucknow in May, 1987 and other work charged staf:

Shri Babulal was posted in 6/7/1987 and after 

issuing the transfer ord^r of petitioner,three

other staff has been posted in Middle Ganga Div,,



V

Lucknow-I for work and they are continuing* The 

duties of the petitioner, are compiling the data 

■which is still continued by the staff who come on 

transfer after issuing the transfer order of the 

petitioner which shows that there is a lot of wor’ 

and necessasity of >jork-charged staff.

( 5 >

8) That in reply to the contents of paragraph 8 of

the Counter affidavit, it is totaly denied,^ ?lmt 

I a lot of work charge-staff has been po?ted in

Divisional Office and as well as in Sub-division 

office no any s taff posted in remmot aret̂ of the 

petitioners cadre in this division (Middle Ganga 

Division I, Lucknow).

rour‘‘

<\

r'

9) That in reply to the contents of paragraph 9 of

the counter affidavit, it is submitted that there 

is no question of comparison of work sarker with 

Junior corriputor. The petitioner was originally 

appointed, on the post of work sarkar in the year 

1972 and has been serving continuously on the saj 

post so far. The pay-scale, nature of î 'ork, 

duties and service condition of junior computor] 

af are different from the worfe sarkar. Both 

posts are of separate cadres. There respecti’ 

establislments are quite seprate. Rest of tĥ

contents of this paragraph under reply are nc
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( 6 )

admitted*

10) Thi-’t in reply to the contents of paragraph 10 

of the counter affidavit is incorrect and vio­

lative of transfer policy of Central Water Gommi- 

ssion issuid by Under Secretary Government of

India Central Water Commission Office Memorandam
f-—

no. A-490il-lS -85~Establishment IV dated 

27.5*1987 contained in Annexure no. ReA-1 to this 

affidavit.

-r

I\o\ JS.-
\  V A r  .//

11) That the contents of paragraph 11 of the counter
r

affidavit are not admitted. It is further submitter 

that the transfer of 12 other work charge-sbaff 

and two charge assistant as stated by the respo­

ndent no, 3 was also done against the t ransxer 

policy and Shri K.K,Singh serial no, 7< H-etfovcr 

is still working in C-an̂ a Sub- Division and not 

join as per order , other were interested due 

to their choice place and home town. The reppon- 

dents has also ammended their transfer order and 

posted some emploj'-ee at places of their home town 

but the request of the petitioner dated 18.4.88 

is still pending due to malafide intention of the

r respondents.

12) That Ghe contents of paragraph 12 of the counter
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affidavit, it is submitted that the respondents

has issued transfer order of the petitioner for

the post of sub-divisional clerk to Hald'wani
'r'

Sub-division, it is also stated the respondent; 

in their paragraph 4 of the reply t hat the 

services of the petitioner is being utilized for

the junior computor the reply is already

given in the concerned paragraph. The Hon®ble 

Tribunal is raquested to direct fehe respondents 

to explain the designation and duties of the 

petitioner, thus the respondents have-tried to

mislead to this Hon' ble Tribunal.

13) That the contents of paragraph 13 of the Counter 

Affidavit need no reply.

14) i’hat the contents of paragrai.:h 14 of the Counter 

affidavit are denied. It is further submitted

■'a'**

ij

iiir>

that the ancestral residence of the petitioner is 

situated in Behta Village District Lucknow, but 

the petitioner has changed his yesiOence to 

Luckno'vj city and infoirced the respondents -which 

was acknov/1 edged by the respondents by issuing 

Central Government Health Scheme Identity Card 

and Rationing Card no, 142128 on the local addres 

The petitioner has all along attending the office

regularly and perfoming his duties with devotion
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(8 )
co-operation and to the satisfaction of the autho- 

rity it is evident from the fact that neither any 

staff merriber nor sny athority have complaint agal" 

nst the petitioner so far as such the question of 

attending the 'ffice late irregularly does not 

arise.

15) That in reply to the contents of paragraph IS 

of the Counter affidavit, it is submitted that 

their is clearly violation of policy hence in­

justice has been done to harrase the petitioner.

m
^ h e  eleven other except petitioner has transferrei

m m K s : m m m s M S K

f'O/j ̂  -

\o\\

their choice pi ace/home tow and in-justice has h 

been done with the petitioner only by voilating
r~otAjYi

their^policy.

16) That the contents of paragraph 16 of the Counter 

affidavit are denied. It is submitted that in­

justice has been done with passing illegal trans* 

fer order.

17) That the contents of paragraph 17 of the Counter 

affidavit are denied. If woric is not available 

trfte the employpes may be retrencehed on the prin­
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ciple of last come first go. The petitioner is 

quite a serdor person as such he can not be ouste; 

or ignored frorn his cadre.

(  9  )

18) That the contents of paragraph 18 of the Counter 

affidavit need no reply.

19) That in reply to the contents of psragraph 19 of 

the Counter Affidavit, it is submitted that the 

petitioner was appointed on the post of work sarfo

-ar but he vms paid the salary of work sarkar 

grade III for which there is higher pay-scale, 

when (on 26,3.1988) the petitioner claimed the 

salary of his post for which he was actually

appointed and served the department, the responde 

nt has issued the transfer order and pressed the 

petitioner to withdraw the claJ-ms of

proper scale and given threatening for suspens-

four'..

<r̂ <

ion etc.. and transferred as punishment,Which 

is contained in annexure no, 4 and 5 to t h ^  

application. However the petitioner has never 

eccepted the appointment of Junioa? computers as 

such he could not be posted against the post of 

junior computer.

20) That the contents of paragraph 20 of the counter 

affidavit, it is submitted that the application'



of claiming proper scale has been submitted to

( 10 )

the all concerned authorltiesv

21) That ifla: KSFijfxkiX the contents of paragraph ̂  21 

of the Counter Affidavit are derled , It is 

submitted that the transfer order has issued

A - against the policy of the Government hence it is 

neither in the interest of respondents nor the 

petitioner, the reply of che respondents that the 

Kaldwani is not a cold and hill but a health 

r̂ '̂ sort area and suitable climate is totally wrong 

because the Haldwani is a famous hill and cold 

area and bad climate not suiting the petitioner.

■J

22) That the contents of paragraph 22 of the Counter

affidavit are denied*

23) That the contents of paragraph 23 of the Counter

, o '
affidavit are denied. The deponent is advised 

to state that the application is liable' to be 

allowed with costs. All the papers of the appli­

cation are reiterated.

L
Lucknow; dated; 
K'l SL,1888. Deponent*

CATION

I, the above named deponent do hereby verify
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( 1 1 )

that the contents of paragraphs 1 2lof this

affidavit are ture to my personal knowledge ae4-fefe©e«-

G s£ > - ,gLaj&agxa .p h a  - 2 - .xt̂ -agfjrda■vl t are-^eiiGved te-

off lei si re-coi‘dG end-Info rm^ietT 

those o-f-^arag£‘̂ h s ̂— "

;— aye be?r3reved to be tpae-oR- tho hc.gis of legal 4-̂ 

No part of it is false and nothing material has 

been concealed, So help me God.

Signed ar.d verified this

on day of December, 1988 in the Court compound

at Lucknow.

Luckno-w; dated: 

,1S88.

Luckno"w; dated: 

16'/ X--,1988.

019'

Deponent,

I identify-the deponent, who 

has signed before me,

pi'R-
Advocate.
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BEFOEE- IHB GEMRAl AmiKlSTHAriVE TKEBUKAl, 

CIRCUIT BENCH, LUCIiHOV/.

O.A. No. 637 of 1988 (A)

Npnhey lal Applicant,

Versus

Union of India and others

a.HN5}SJIig H-A-1
Fo. A-49011/l3(A)/85-Bstt. lY

Goverment of India 
Central Mater Commission*

0pp*p arties,

303, Sewa Bhawan, ii,K. Puram, 
New-Delhi-66.
Dated the 27th May, 1987,

OFFICB K m c M m m  ' .

Sub: Transfer policy for Central Water CoTOnission,.

>-

\ 'eh

The undersigned is directed to enclose a copy of
the Transfer policy in res$)ect of C.¥.C, employees^ as
approved by the Corriffiission for information and guidance,

Sd. M,R.Single 
Cm . li. Single) 

under Secretary, 
Central Water Gomraissiori

To,
1, PS to Chairman/Heiibers/Chief Bngineers, C¥C#
2, All Directors/Superintending Eqguineers, CMC.
3, Director ( Adrn,)/Secretar^ ,-GÎ C/Under Secretaries/ 

Accounts Officer/Senior Anplyst/Dy.Directoi<Trg.) ,C¥C
4, All Field Offices headed by Executive Engineers/

Dy. Directors.
5, All Sections of the A & C Wing, CWC*
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GEITRAL WATBR GOMi'IISSIOH 
TIlAI^gSR POIIGS FOR GWG BlPLOIgSS

Keed. for the iPollcy

All appointments to Civil posts/services in the 
central Water Commission qarry a, liability for transfer oi 
posting to any part of the country and outside and this 
conditiion is invariably indicated in the offers of 
appointments made to the nevj entrants to Government Servi* 
ce, Kothiwithdtanding this stipulation and its uncondi­
tional acceptahce, orders of transfer/posting from the 
one station to a. other are by an large met with reluctance 
and conc^^rted efforts are made for their evasion. Under­
standably, this reaction is due to considerable incon­
venience, financial hardship and domestic considerations 
involved in shifting of an employee from one station to 
another, especially when tfcaHsfer is to a place in a 
different St ate/remote area. In view of the natupe of 
functions of Cl'/G and the fact that a good number of posts 
on its establishment are meant for manning posts in the 
field formations, periodical transfers of its employees 
from one station to another is a nomal feature of the 
requirements of service in GWG, for most of the employees. 
Inter-Unit transfers at the same strtion are also 
essential for valid administrative reasons and contin­
gencies of -work. It is, therefore, considered essential 
to evolve a rational transfer policy so as to ensure 
balancing the essential needs of the organisation and the 
interests of the employees. With these objectives and 
considerations in view, it has been decided that the 
following general principles and guidelines shall govern 
the posting and transfers of various categories of the 
employees of the CWG.

i  2 )
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( 3)
Transfers for Administrative Res.sons

2. subject to exigencies of public service and admini­
strative requirements, transfers from one station to ano~ 
ther are to be kept to the minimum extent possible.

3, Group G & D personnel should not normally be 
transferred from one station to another except to meet the 
following inevitable contingencies :

a) When transfers become essential for purposes of 
adjusting surplus staff or making up 
deficiencies of staff#

b) On the request of employees on compassionate 
grounds or on mutual transfer request basis.

At the time of promotion, "when the promotee 
carinot be adjusted locally for various admini­
strative and other valid reasons#

' d) For exigencies of service or administrative 
requi rement s.

4* When transfers from one station to another are 
inescapable for any of the aforesaid reasons, persons to 
be transferred should be in the following order j

a) Those who volunteer for transfer,
b) Persons with longest continuous stay at the g 
place of their current posting should generally be 
transferred to fill a vacancy elsevjhei-e. For this 
purpose p ersons available for that post from the 
list of the promotfees should also be considered, 
on the sane basis.

c) The period spent on deputation at that place 
should also be considered for purposes of counting 
the longest stay.
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( 4 )
d) The period spent on a deputation ou'oside the 
country will be treated as the period spent at 
Delhi for counting the period of stay at Delhi,

\

e) For counting the stay at Delhi/Faridabad, the 
period will be counted after the return to Delhi/ 
Farida.bad from the date of the last posting outsidi

! Delhi/Faridabad;
-A. ■ f) Posting to Faridabad before 1972 x̂ hen HEA/CGA 

and other facilities vvere not available will not 
be counted as service at Delhi for the purpose of 
transfer/posting.

To minimise transfers at the junior level, staff 
recruitment in the lowest posts in the cadres of Tracers, 
FerroH|)rinters, Jr. Draftsmen, Research Assistants, Jr, 
Computers, Stenographers, LDCs, Group IV employees, etc, 
shall be made by the field officers, on regional basis, 
through the Staff selection Commission or through Employ- 
ment Exchanges, as provided in the relevant recruitment 
rules, , .,,

‘ 6, Employees ti-ansferred to stations away from their
home stations may be brought back, subject to exigencies 
of service and availability of vacancies after 3 years of 
posting at the stations outside the home State. In no 
case, the period of such a stay should exceed 5 years,

>- jk unless voluntarily desi ed by the employee and also
considered in the-publlc interest,’ However, in case theri 
are no vacancies to accommodate all such persons, a
persons having the longest stay outside his home State.

( .{ I shall be given first preference.

<;urv.
In case of Drawing Staff Group ’0’ the service 

outside Home Staoe, Delhi/Faridabad shall be resitricted
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( 5 )
to years unless ejitension is desired on voluntary basis.

Added vide 
K.N 0.49011/

3(A)y5-Estt.IY dt. 10.7.86,
7« Officers returning from foreign posting/service 
shall be posted in offices^ Ideated outside Delbi/FariSabai 
for a minimum', period of two years. This principle will 
be strictly adhered to. This condition will' not apply to 
deputations within India. As a general procedure the 
services.of GWC officials r-eturning to the organisation o- 
repatriation frow foreign posting/service will be placed 
at the disposal of the field chief Engineers who wil'' 
issue further posting Oiders, under intimation to the heat 
-office administration, keeping in view the preference if 
any, given by the officials (see para 10).

8, Employees dues for retirement on superannuation 
within a period of 3 years, before their superannuation,- 
shall not ordinarily betr^sferred, but requests for tra- 

" A  nsfers to places of t-eir choice, if made, x-zould be*
^  considered sympathetically. However, in the event of a

person aged 54 years has to be sent out he shall be brou- 
,_,ht back to Delhi, after attaining the age of 55- years 
provided he so desires.

/4'v'

In case of Group G Staff, the employees due for 
retirement on superannuation within a;period of 5 years 
before their superannuation shall not ordinarily be- 
transferred.

In the case of Head Draftsmen, they shall not be 
dislocated within three years of retirement on supera­
nnuation,

9, Officers deputed for training in specialised subj­
ects should, on successful completion of the tanining,
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be posted to e ,lace/Unit, where experience/knowledge ac­
quired during the training could "be utilised best.

10. Officers due for transfer, including officers 
returning from foreign postings, should give their pre­
ference for places of posting, "a'ell in time, and the sâ ie 
would be considered -subject to exigencies of -work sud admi 
nistrative requiiements,' along with requests of other offi 
“cers in the grade, entered in the Request Register, 
maintained for the purpose (see para 15)*

11* RDtational and other tranfers as far as possible, 
will be ordered once a year in the months of March/April 
and compliance of these oruers secured by May/June as 
this will cause the least disruption of the educational 
schedule of the school/college going wards of the employ­
ees,

12. Requests of CWG employees for posting to a station 
where the employee’s spouse in Govt, service is posted, 
would be considered sympathetically and efforts will be 
made to the extent possible to accommodate the official 
at or near the place of posting of the spouse subject to 
the administrative conveniences. Such transfers-may be 
treated as transfers on request on compassionate grounds.

Transfer necessitated by conditions of Services

As per provisions of the Recruitment Rules of G'V.'E 
(Group-A) Service, 60 percent .of the total posts at the 
lowest level of the Service, i.e. Assistant Dirpctor/Asstt 
Sxefiutive Engineer, in GWG, are to be recruited through 
the Combined Engg. Services Examination conducted by UPSC, 
These officers are to be placed on probation for a period 

of 2 years, during which period they have to be given 
induction training. The Recruitment Rules provide that sr



officer of G.W.3.CGroup-A) Service has to render field 
rvice of 2 ye^rs either in the grade of Dy.Director/Exe­
cutive Engineer and/ or of Director/Superintending Engi­
neer at the first available opportunity and in any esse 
before they csn be considered for promotion to the grade 
of Chief Engineer ( Level-II) , Accordingly the follov/ing 
general, principles should govern the postings/transfers of 
the aforesaid officers to GV/C field formstions;-

i) Officers having rendered no fielS service or 
inadequate field service in the respeci-tive grades,
i.e. Dy.Direcuor/Bxecutive Engineer or Director/ 
Superintending Engineer, x̂ /ould be transferred to 
field posts outside Delhi and Faridabad.

ii) For other administrative/rotational transfers/ 
postings necessitated by exigencies of services, 
the guidelines/principles prescribed for such 
transfers/postings would apply,

14, Officers posted to field units in ^;ursuance oJ
the requirement of field-service-posting, will be t-ansf- 
erred back, on completion of the prescribed period of 
field service tenure, subject to exgenceis of '̂ork. In 
any case the period of such field service shall not be 
less than 2 years nor exceed 5 years at each level. The 
instructions issued by Min. of Home Affairs, DPAR for the 
persons wrking in Forth Eastern :.'.egion with regard to 
transfer will also be kept in view,

Gonapassionate JrsnsfersAlutual Request Transfers

16. The following procedures will apply to transfers/ 
postings on compassionate grounds :

(a) Employees seeking posting/tran.sfer on compa­
ssionate grounds should apply to the concerned Cadre/

( 7 )



( 8 > .
treJQsfer controlling authority, through proper channel.

No application for such trsnsfrrs received from relatives 
or sent by the employee direct, would be Entertained,

(b) A.pplicf tions for transfers on compassionate 
grounds will be forwarded by the axisting offiae of the 
applicant, with suitable i-ecomraendations, to the concerned
Supdt. Sngineer/Ghief Engineer or CWG head Office, who

\ -

can order the transfer,

. ( c) on receipt, these applications will be entered 
in the Compassionate transfer register maintained for each 
grade/post separately, by ohe Uni responsible for procee- 
ssing/dealing -such requests,

( d) Requests for transfer on compassionate ground/ 
mutual request from all employees ia a grade will be' 
entered in the Compassionate transfer register, in the 
order of receipt of the request by the conc'rned Section 
and'transfers/postings made aceoiding to inter-seniority 
of applications seeking transfer to the same station.

(e) Consideration of applications for transfers ; 
domestic/compassionate grounds, should be subjectk to 
verification by and sfetisfaction of the department of 
genuineness of the grounds indicated by the applican] 
Applications on medical grounds should be accompanij 
appropriate medical .certificate from the authoris< 
cal attendantj^where authorised Medical Attendant, 
available from a Civil Surgeon or a Medical Su|
Govfe, Hospital^ indicating the nature of illnej 
reasons justifying transfer of the individual

( f) Kequests for mutual transfer m;

/ authorities, for reesoiis
byth-  co/icer- ‘
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( 9)
assionate grounds. Such requests xvould, ho>̂ fevê , not be 
accepted, if they violate the requirements of field serv*^ 
ice,

( g) All transfers on mutual-transfer "basis or on
compasseionate grounds will be ordered at the expense of 

r"the«individual, except \\/hen such a transfer is ordered 
in respect of a person, who has crossed the age of 55 
years, in x̂ ihich case the transfer would be treated as in 
the public interest (See para 8).

( i) All requests for transfers shall be submitted 
in the prescribed proforma, a specLmen copy of which is 
attached with this policy document.

Rotational Inter-Section / Unit I'ransfers

- 1.6, It is essential that an employee should have 
experience in more than one type of work. Long posting 
in Sensitive, places should also be avoided. Accordingly-

a> No lechnical Officer shall rernain continuously in 
one Wing for more than. 10 years, which period may be 
extended further for special reasons, bj- not more than 
two years on the recommendations of the Member concerned*

b) At the GWG head office most of the liiinisterial 
staff are in the A & G Wing and they belong to CSS/GSCS/ 
CSSS# There shall be periodical inter-sectional transfer 
(inclduiiig Technical Dtes,) , so that no one remains 
in the same Section/Dte, for more than 5 years,

17* Employees posted to sensitive plates, such as 
work of secret/confidential nature or work involving 
procurement/handling of stores, award of contracts etc, 

should not ordinarily be retained on that work, for a
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««

period of more than three years,.

Kepresentations against Iransfers/Fostings,

18(a) Representation, if sny, against the transfer/posting 
orders -will be made through proper channel, by the affect­
ed individulas, vithin seven days of the receipt of posti- 
ng orders. V/hen the representation received through 
proper channel is considered arid rejected at an approp­
riate level, the concerned individual udll move without 
further delay, falling x̂ hixjh he will be relieved/deemed 
to have been relieved.by the competent authority,

(b) Bringing of outside influence by the employee to 
bear on the decision on his request for transfer should 
be discouraged. If the employee continues to bring such 
outside pressure, suitable action -would be talcer; ageinst 
him as p^r CCS (Conduct) Rules end Government in-struct- 
ions on the subject.

Female gmployees

19. Subject to the provisions of para 20, female
employees would be treated at par with male employees for
transfers/postings.

20. Female employees would ordinarily not be posted to
non-family stations, except on their own yequffî st or due 
to exigencies of work etc,

^ Authorities competent to order Internal Transfers,
21. subject to transfers/postings orderd by the G¥C
head office administration, the local/internal transfers/

u § (  ^

%

postings shall be made by the following authoritiesj
j q IJ

\ < 'i'--"'/<̂// i) Members will be empowered to transfer iocally

official upto the level of Directors within
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( 11) 
their o\m Wings.

ii) 'To have a systematic rotation of officers as 
between the field units, and the headquarters, the 
transfers/ postings in the case of Executive 
Engineers/Eeputy Director will be decided bĵ  the 
Commission,,
iii) The Chief Engineers and Superintending Engi­
neers in charge of field foBTiations may transfer 
officials upto the level of Asstt, Engineers withi; 
their juiisdictions after ascertaining the positi- 
ion of p(?ndency of requests for transfer for a 
particular station,

iv) The Executive Engineers of field fonaation -wii: 
also be authorised to effect transfers of all 
categories of staff except AEE/AE under their 
administrative jurisdiction, after ascertaining 
the pendency of requests for transfers for a

, particular station,

■ 22. Transfers on compassionate grounds by the chief
Engineers/Superintending Engine:ers,will be as per general
guidelines :'.n this regard and they -will also maintain
requests registers separately for esch grade (vide paralS
23. Prorrpt intimation vill be sent by the Chief Engi­
neers and fiuperintending Engineers to the Head-Cfflice 
Istablishmant Units regarding posting/transfer ordered 
by them ard also about their implementation, for enabling 
completion of relevant records.
Appropriate Authorities for representation against trans- 
fers;______ _________ __________________________________

■ 24, An officer one level higher to the one ordering
transferj).

U(' Ii lielaxation/ Deviations
25* Trensfers/postings in relaxation/deviation of the 
guldelir.es detailed above shall require the prior appro­
val of -:he Chairman, CWC.



)

A
7

PllALtfcPh

Ssiore the Central ivindnistrative Tribunal#£udknow Bsnciho

£■ u c k n o w

CoMoj^pllcaticsi Noo

1)1 ret

/88

Reglstxatlcn Case NOo 637 o£ 1988

(fried at All^abacl S&ich 
AllsPHabad):

N £nhey £«al sen <>£ late Jsggup resident 

of 545 Ka/57o VlllageHPara« Rajajlpur^<» 

IjUC^OtTo
Petiticner0 0 4k

'Versus

TXnicsi of fiidia md others Cpposite=PQrties<

CTPHCaJlCW FOR AMBiPMSTT

The above n ^e d  petitlcsier begs to state 

as undert-

lo 13)at the petltlcner has filed a petiticn before

ttiis Hcn̂ ’ble Court \!^idi requires certain ait^d^ 

msnt « due to fact that certain relevasit facts 

«;ere left in the earlier petiticsio
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»2" »

2e llhat tho following ajmeidmesnt are necessary 

in the petltlcn after paragraph 4 of the said 

petiticn gnd para 5 of earlier may he treated as 

paragr€S>h 1S»

<5^ That the petiticner send varioas rpreset-

totioi to the opposite party no©2 since

1981 for the trsnsfer from Varsnasi to luck- 

not^o IV true copy of r^rescn  tati.cn dated

3lo3el987 Is  being £mneKed herewith as

jamemre No&vio

■V-

(6 ) 'Riat the petiticaier was transferred firom 

Varanasi to LucTonow cn his otsi req^estos 

after considering his per^m al difficulties 

£ind probl^ns* A true copy of the transfer 

order dated 29»4oi987 is  being ^ ^ ^ d  here- 

t^ith as lamexure NooVllo

(7 ) That on recdiving the tr ^s fe r  order dated 

4o4ol988 the petitioner preferred represei- 

taticsi cn lQo4:ol988 to the opposite party 

noo2 staH:ing therein that the petitioner**s 

Case specially considered in trsnsferring 

him fr<tfR Varsnasi to LucKnotf cn coo^aticnate 

grounds to attend him cn his pending cases 

before the local courts then he %?as trans­

ferred from Varanasi to Jjudknoi^ but avoiding 

again the problems of petitioner the opposite 

party no»3 has transferred t h ^ t it ic n e r  cnce 

e^ain to a very much f<^ District ishich is
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not eippro^habXe to the petiticner to attena the 

court in pending cases* A ttrue copy of represoata- 

tlcn ie gnneated h^e«rith as laneKure WooVIIIo

(8) That in^gnedi osder dated 4e4 ol988 is 

in violaticn of the transfer policy declared in 

the Ceitral tfater Conodssicoi ĉ smotundam dealing 

with trsaofer matter Co^oCo Eo^loyeeso

(9) That according to secticn 3 clause ®b* the
iiiq;>ugn€d order is based cn laalafide £3d ^irasical 
bec£3ioe acccffding to this provisicn^ the petiticner 
was trsnsferred from varsnasi to lacKnoiy on coKipŝ m 
ssicnate ground bat violciting thiŝ « the petiticner 
f7as ^ain trsnsferred in aich a short time ^ich
is bad in lat?d

(10) ®iat the petitioner is rnsx a group ®D®
^f^3oye® according to trsnsfea: policy of the 
Csitral f̂ ater Coitmlasicn the petiticner c^*ot be 
trmsferred nos3n©lly fircan one » staticn to eSi®ther 
except in certain ^eg^cies as specifiedo

(11) That if there is any delay cn the part of
the petiticner in moving this petiticn^ the sains 
will be can dan ed in favour of justice^ equity ^ d  o 
good ccEisience as that time the petiticner was 
conflnea to bed so this ccinot be filed earliero 
Tlie petiticner is confined to bed sxd is oa Madical

r
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leave since thca
«

X2o Thsit the petiticnet having his pasmsnrnt

re0i<3€iice at Ituctoow he Is unable to bear the 
imaue expGSSQSo Besides that has bssn involved in 
duel establishment estpezises bsycnd his ine^so

13® That the in̂ nagned cinder is in viclaticn
o£ the law of estopple as well as principles of 
natural Justice as the petitioner was transferred 
from varsoasi to luclonovr cn ccn^gasaticnate ground 
as special case»

14 Ihat the acticn of the opposite party is
trolly U£ijustified ŝ id illegalo

3o That the £tove paragraphs Nos« 5 to 14 roaiy
ba added in the interest of j^stice«

4 b *Zhat in parâ ra(ph Noo7 of the originals
petiticnc the relief NOo*B* may iss Idnaly be 
deletedo

?Lil.iaLjLR

ttSiereforstf it is most respectfully pr«yed
that this Kccn*ble Court may be pleased to alloif
above sn^dbnmt to be incocporated in the interest 
of justiceo

lucknotir Dateds ' Jsdvocate
Counsel for the Petiticner
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Bsfore the Central l^amanlstr^ive l̂ HxinalffJiuclqaow Beoc 
f c u c k n  Q U O

Affidavit 

in Support of »

CoMoi^plicaticn NOo

TntQt

of 1988

K^hey Jial X

Case No»637 of 1^88»
198b

% t w > '
. Alf/AHABRD
/ w

o* e Petit icsier

versus 

Unicn of Xndia snd others ee C^posite-Partieso

r

Z"« N£3ihey >al0 son of Î ate Sri Jaggu« aged 
abootUj "̂ yesr£̂ « resideit of 545-.Ka/57<>village 
Paraic RajajlpuraR̂ tfliacteioŵ  depcR€SJt do hereby 
solemly affiirm sind state ccr oath as under»->

lo That the depcn^nt is iK>le petitioner Jn the
al)ove described caseo as sucSi he is fully ccnversmt 
with the facts of the case»

2o That the contents of paras 2 £nd sub=»
paragfaphs 5 to 14 of para 2 €ssd ccntaits of para
3 gnd 4 are true to my om )aiot,rledgeo

I«chiow Dateds {P S*^ Dapcnento
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VERlFICfl3BI<gl

IV the above najned do hereby verify
that the ccmteits o£ para 1 end 2 o£ this affidavit 
are true to my o\^ Iî owledgeo No part o£ it is false 
£Sid nothing material has besi Goncesledo So help me 
God^

Xuctotoff Dateds7-1>

'O ■■

I identify the d^cnoit tjho has signed 
before me«

/ e . y ^
l^ocat^o

^lesmly affim^d before me cn <^«1988
by Sri Nar*h^ LaiS.the

•Tdepoient teho is idsttified by Sri 
AdvocatsoHi^ Court All ahabado

I have satisfied royself after escsinini&g 
thedepcn^it that he fully understands the 
contents of tills affidavit ^ic9i h^e readover 
os ^ d  explaJbied me to hlmo

— -V - — chO—c>iW
A.N KHAHAW5 

OATHr-'M MlSSfONBQ  
Hig’i . it aiiiai.dbad 

Luc^Qovv ^ 2o c li jL u c k n o w  
No... i

r"
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BEFORE THE CENTRAL AEMINISTRATIVE TRIBIlNiL?AL£iAiaBAD;
BENCH,&LI.AHABiD

tion, Nao 637/0V88

Petitioner

Versus

mion of India & others Qpposite-parties,

jpplicatlon for Interim Relief

The above named petitioner begs to state 
as under:-

For the facts and circurostanTOs mention 
in the acconpanying affidavit, it is most rej^eet- 
fully prayed that this Hon'ble Court may be pleased 
to s-tay the inpugned transfer order <^ted 4* 4* 1988 
passed by opposite party no* M^igiy ̂
till the disposal of this petition*

O ^ -
Luctaiow Da teds .yf, 9 ̂  / AdvocateCounsel for the Petitioner

. d - r u
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Before the central admikistraeive tribunal allahabae
BENCH^ ALLAHABAD.

Affidavit

In support of Application for Interim Reliefs.
station No, 637/0A/88

Petitioner

Versus

union of India & others cpposite-parties,

N&nhey Lal^ son of Sri Late 
jaggu^ aged about 41 years, r/o 
545-Ka/57 Village-JPara Rajajipuras 
lAicknoWtf d^onent do herety sc^e- 
ninly affirm and state on oath as 
under:-

1* That the deponent is sole petitioner in
the above discribed case# as such he is fully 
Conversant with the facts of the case*

That the above noted petition was filed
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on 20o5«1988 before this Hon»ble Court in Mlahalsadc

3« That oh 2 5* 5o 1988 this Hon*ble Court was
pleased to issue notices against opposite parties©

X

4«. That on 8«,7«1988 the counse&o for tte
petitioner moved an application for transfer of 
the above noted case to Ijucknow Bench,liucknow« The 
above noted case was transferred to lajcknow Bench, 
lacknow and the date was fixeiS on 23*8o88« On tir̂

U -date ^cs fixed an amendment application was moved 
on behalf of the petitioner in cottpliance of or^r 
dated 8o7«1988 passed by this Hbn*ble Court*

5* That C81 23o8ol988 the court was not sittinc
hence the date was fisced on 26«8«1988» on that date 
this Hbn*ble Court was pleased to allow the sunend- 
ment application filed by the petitioner*

u

That in this case notices were already 
issued to opposite parties, but again on 4e9ttl988 
the petitioner has served the notices to the counsel 
for opposite parties® In this case no counter affi- 
-davit has been filed till <fete by the qpposite 
parties and the petitioner is suffering a great 
loss <3be to penctency of this petition*

7« That the petitioner is a very poor nan
and is working on class IV post* The petitioner 
is not getting any salary fran opposite parties
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from ̂ ril 1988o The petitioner is an E*liô  Medical 
leave from 4o4,l988 but transfer order was served on 
18o4,1988 and still going on medical leave for treat­
ment, The petitioner has already sent his medical 
certificate alcaigwith medical leave application to 
opposite party no* 3*

e* That the petitioner will suffer irres>arable
loss and n^ntal agony if the ijipugned transfer order 
dated 4*4ol988 M±i3oascEfe is not stayed.

D^onent*

- T

Verificationa
I, the abovenamed deponent do hereby verify 

that the contents of paras 1 to 8 of this affidavit 
are true to my own knowledge* No part of it is false 
and nothing material has been concealed. So help me 
Godo

Lucknow Dateds ̂  Deponent,

I identify the deponent who has signed 
before ne. ^

I  Advocatd,

Solemnly affirmed before me on 9 *1988 
at/^>;35'AoM,/P̂ o by Sri Nanhey Lai, the 
deponent who is identified ty Sri 3 ' C  ^

Advocate,High Court,Lucknow Bench,Lucknow*
I |»ave satisfied myself after examining the 

deponent that he fully undterstands the contents of 
this a f f idavit which have readover and eaqplained by 
me to him®

S. VL. AHMABAficu 

OATH GO ^MISSIONED 
High CiDurt, Al.'ihabad, 

LuckniD fiM ch  
Ne. ^  .
Date
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